IN THE CENTRAL.AHM?NISTRATIUE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD '

ORIGINAL APPLICATION NO.326/95

DATE/ OF __ORDER

Y G U A R S A D S Sy R s e G SN S S S AP . S NS

Betusen =

A.V.Abraham

And

1. The Divisional Railway Manager (P),

(86), sC Rlys, Sanchalan Bhavan,

Sec'bad.

2. The Addl.Pivisional Railway Manager

. Applicant

0ffice of the DRM, SC Rlys, Sanchallan

Bhavan, Sec'bad.

Rail Nilayam, Sec’'bad.

4. The Gensral Manager,

Counsel Por the Applicant :

Counsel for the Respondents :

CORAM:

THE HON'BLE SHRI R.RANGARAJAN

[ S |

3, The “hisf Personnel Ufficer, SC Rly

By

. Reséondants

shrei N.Krishma Rao

Shri L

M

THE HON'BLE SHRI 8.5.3A1 PARAMESHWAR

n v . |, _
(Crder per Hon'ble Shri 8.5.Jai Parameshwar, fMember (3)

!

y.F.Paul, SC far Rlys

EMEER (A)

. MEMBER 3)

L R 2.

e
;)w"f 2

e LT R



‘ ‘ia

-2 -

{Order ped Hon'ble Shri B.3.Jai

None for the applicant. Hear

courisel for the rsspondents. 3inc

1995, ws ars deciding this OA on t

)

i .
Pgrameshwar , Member (1 ).
L

l i
e

disri D.F.Paul, standing

eithe DA is filed in the year
i
hébasis of material available

on record in accnrdance with the ﬂ
|

RUIBSQ 1985, ;
|

26 The applicant uhila-uurkihg a

e T T

Kazipet was dismissed from sarv1c?

holding any enquiry under Rule=14 (

Discipline & Appsd Rules, 1968.

dismissal order in OA 891/89 befor

|
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ule 15(%) of the CAT (proceacure)

siﬂiasel Elactrical Fittsr at

by ordar dt,.21-4=-82 without
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2): of the Railuay Servants |
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Tha gpplicant guestioned the said

!
gl this Tribunal.

i

On 3-8-92 this

Tribunal guashed the grder of diswi&sal and consequently directed

the respondents to reinstate the ?
benePits and further directed tha?

the orders passed in MA 615/89 ma§

P
|
respondents. .

'pblicant with all consequential

thle computing the arréars of pa

be taken into account by the

Je In the said MA it was diractgdfthat“in the evaent of allowing

the OA, the period from 3-8-87 ta

)

of the4 0A shall not be counted fo

10 2-89 i.a. the date of fxl;ng
i
|
¢ payment of,such arrears. 1he

[
applicant submits that since he sb@gsedad in tha 0A, the respondsnis

are bound to pay the entire arreaf
|

21=-4-83 to 2-8-87 and 11-2-89 to §—1ﬂ93.

é of salary for the perxad From

He submits that ﬁhe_rESw

pondents are_ axamptad enly with ragards to the arrear’s of pay from

the period from 3-8-87 t010-2~89e
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4. The applicent was reinstated on B=1-93, He submits that since
he was not paid the arrears of pay as 3irectad by this Tribunal,
he bas submittsd a represantation dtJ]irB-QS. His representation

was rejected as per the impugned.orderﬁ, He submits that the respon=

dents had reached a conclusion that Haluaa entitled only to 50% of back:
uagas'and the period of dismissal unul&;ba treated as "non duty®.

He submits that'against th@;said conclusion of the Respondent No.l,

he submitted a represaentation to Raspoﬁdant No.Y1 by way of review

of his oun decision ss thz same was contrary to tne directions given

gar lier in the G.A. Furtber the asulicsat submits that the Raspon-

dgent No.2 exercising the pouwsr of Raéandent No.1 confirmsed the
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S5e Hence he has filed this OA chaliﬁnging the proceedings No.

order of Respondent No.1l.
SC/P/Conf./DAR/AVA/Dsl/Shad dt.21-7—9{'add the order of Respondent

of salary and such other con=-

No.2 in proceedings Nu.CP/Con/DAR/AUA/lel./Shad gt .,23-9=94 and to

direct the respondents to pay arrears

sequantial benefits to which he is anﬁitled to. i

B The respondents have filed thalcgunter. The main submission

of tha respondents is that the applxcgnt is antitled for paymant of
50% of pay and allowances as per the grdar of the compstent autho-
rity under Ujgciplina & Appeal Rulas,%uhich uaS‘cammunicated ko'him.

They further submits that this is an Lppeaieble ordsr.

7e Hence if the applicant is aggrie&ed by that order, the Jppli-

cant is free to apbeél égainst the im@ugned order., We find that
. | E.

the above submission is in order. Th% applicant should appeal Fn
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the Regpondent No.J against the 1mpugnad order and if that rapre-
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sentation/appeal is received by Raapnn$ent No.Jd within one month

i
Prom the date of receipt of a copy of; tihis order, then that éutho-

rity should dispose of the representat

on considering all the facts

in this case and teking due note of the

«k
I'E contentions raised by the
. : i
applicant in his appsal on merits as u#ll as contentions raiseh in

|
this D.A, within a period of thraé months from the date of raceipt
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8. UWith the above directions, U.A.;is digposed of . ‘No costg.

of a copy of that represantation,

~5.JAI PARAME SHWAR) -
i
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Dated:_25th February, 199
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